I N THE SUPREME COURT OF | NDI A
CRI M NAL ORI G NAL JURI SDI CTI ON

TRANSFER PETITION (CRL.) NO 417 OF 2009

Nl TYAM KUOMAR .. PETI TI ONER

VERSUS

STATE OF BIHAR AND ANR. .. ... RESPONDENTS

ORDER
W have heard the |earned counsel for the
parties.
It is agreed upon by both the counsel for the
parties that the proceedings in Conplaint Case No

1668C/ 2008 titled as N sha Jaiswal v. N tyam Kumar

pendi ng before the Chief Judicial Mugistrate, Betti ah,
State of Bihar be transferred to Patna.

The parties shall appear before the District
Judge, Patna on 30t" August, 2010 on which date the
District Judge shall transfer the sanme to a court of
conmpetent jurisdiction.

The transfer petition IS di sposed of

accordi ngly.

[C. K. PRASAD]
NEW DELHI



JULY 27, 2010.

JUDGMENT



